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CmiBAL AmlNISlRATIvE TRlBUNAL̂ f JiiBALPUR BENCH;- JABALPUR 

O riginal Application Ho. 754 o f  200 4 

Jabalpur^ th is  the 20th day o f S^tember,t 200 4

Hcjn’b le  Shri Maaan Mchan,| J u d ic ia l Member

iin il Ktanr Nahar f̂ Son o f la te
Mmna Lai Nshar,' aged ^ o u t  27 years,'
Unenployed#! R/o* Oiamapur ĵ Jabalpur,)
D is tr ic t  Jaibalpur • • • •  Applicant

(By Advocate -  Shri S.K, Garg)

v e r s u s

1. Union o f India, throu^  Secretary,]
M inistry o f P ostal and Telegraph,*
New D elh i.

2. The d i i e f  Post Master G ^ era l,
Madhya Pradesh C ircle ,
Bhopal (HP) .

3. Si:5perintendent,! Post O ffices ,
Jabalpur D iv ision , Jabalpur (MP) . . . .  Respondents

0 R D a R (Oral)

Ifeard the learned counsel fo r  the ap p lica n t.

2. By f i l in g  t h is  O riginal A pplication the applicant has, 

claim ed the follow ing main r e l i e f  s

"(i) to  is su e  su ita b le  d irections to  the respondent 
give compassionate appointment to  the p e tit io n e r  

on any Class-IV post in  any place o f  Department 
w ithin a f ix ed  period."

3 . The b r ie f  fa c ts  o f the case are that the father of 

the applicant la te  Munna ijal Nahar v/as an enpioyee o f the 

respondents and he died during h is  serv ice  on 6 .11 .1999 . 

A fter h is  death the applicant and h is  motJier both applied  

for cQapassionate appointment. The respondents asked than 

to  submit certa in  relevant documents but no or(^r i s  

passed so far  by the respondents even a fte r  submission o f  

the relevant documents by the ap p lican t. The learned
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applicant
counsel for liie  applicant submits th a tth e /w ill  be s a t i s ­

f ie d  i f  the respon<^nts are d irected  to  consider M s fresh  

r^ resen ta tio n  whidli w in  be f i l e d  by him and decide the  

same within a sp ,ec ified  period,

4, In view o f  the a foresa id  submission o f  the applicant,-

I d irec t tiie applicant to  f i l e  a fresh  representation

regarding h is  claim giv ing a l l  d e ta ils  vdthin a period  o f

one month from today, to  the respondents. I f  the applicant-

complies with the aforesaid,? then t^e respcndents are

d irected  to  consider th e  sa id  representation as w ell as

th e  present OA as a part o f  the representation and decide

them by passing a speaking, d e ta ile d  and reasoned order,?

w ithin a period  o f  three months from the date of receip t
' a lso

o f such represehtation and OA* The applicant is^ d irec ted

to  send a copy 6 f  th is  order alongwith the copy of the

OA to  the respondents w ithin the a foresa id  s t ip u la te d

p eriod .

r

5 .  Accordingly,! the O riginal A pplication stands 

disposed o f  a t ^ e  a<todssion stage i t s e l f ,

i
Csiadan M ^a n ) 

Ju d ic ia l
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